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Undon of India & anobher

For the amnliceant : L el 8hl MUR. ghardwald .
Counsel

For the Respondents L LNone

Corams:

The Horntble Mr. .P‘. K. Kartha, Yice Chailrman(d)

The Hon'ble Mr. B.N. Choundival, Adminis f.,r_a't.zi.w:,» t‘«mmbar

i. : wWhather Repovters of local osoers mat; b -
allowed to see the Judgment? Cj)“‘

7. ‘ To e referred to the Rerorters or not? 7\/0 _
S Judesnent {Qral )
(of the Bernch deliverad by Hon'bhle Shri P.K. Karcdha,
vice Chairman{J))

We have bheard the learned counsel Tor the

applicant.  None  pres

sk For the r’msppﬁci@'n‘é;su They have also

not Filed thelr ounter-affidavit. - The applicant bs  vetived

Trom the post. of Junior Youth  Officer, Hatlonal Service
Comission Schems under the Department of BEducation and Social
walfare, Mintstry. of Homan Resource Development. on  attaining

the age of v.au..imfer-«":n'w'rmszs't:.j.cxn on 29.07.1976. Mo had completed Z0

vestrs of servi oo in the office of the res vondents . Ha had not

bawry made vermanent but he wes declared quasi-oermarent.
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The learned counsel for the applicant has drawn
T af;%,".,@:»n‘t'imv o the O dated  30.12.1980 issued by the
Derartment. of Persornel & Administrative Reforms, acoording to
which, even a Government servant who f"sas; pot, in 20 vears of
gervice is @l icgible f‘mr proportionate pension {Vide Government
of India Decision Mo.? reproduced  dn CCS(Pension) Rules -

Sweny ' Pensian  Compilation by P, Mubhuswamy 1lth  Bdition,

maces 2 and 3}.

, The learned ooonsel  for the soplicant slso

draws our attention Lo the order of the Supvems Court in Writ

Patition Mo, 158471986 Filed by a oollesgue of the apolicant

-

{(Bal Kishan Malik ¥s. U.0.7.). By judoment dated 13.7.1989,

“the Suprene Court after hearing the learned counsel For  bath
N

narties directed that the spplicant shall be gracted pension

as e has completed 20 vears of servios. -

After hearing the Iearped oounsel for the
apnlicant. and going through the records of the case carefully,
wa are of Uhe oointon  that. the spplicant is entitled to the
zame reliel as granted to Shri Bal Kishan Malik. Accordinoly,

1

the application  is disposed of with the direction to  the

respindents to releass the proportionste pension, gratulity and

other retivament benefits with effect From 13,170 1980 on wiich

date the Department of Personnel and Admindstretive Reforme

issued thelr OM  Mo.38{16)-Pension Unit/80. The respondents

N\



) ' , N2

shall comoly with  the above dlrections as

posatl

e and prefershly  within a perind of 3 months Trom

shoofF this order.
There will be no order as o oosts.

Lot a oony of  this aorder bk given Lo

Tearned counsael of both parties iwmediately.
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